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HIGH COURT FORM NO.(J) 2

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE

IN THE COURT OF THE ADDL. DISTRICT  JUDGE -2 ,  TINSUKIA

District         : Tinsukia

Present : Md.  A.  Hakim,

Addl. District Judge-2,

Tinsukia.

Title Suit (M) Case No. 108 of 2018

On Saturday, the 6th day of July, 2019

  Smt.  Sumita  Das  @ Pooja,

                      (Aged  about  25 YRS).

                       D/o. Sri  Sunit  Das,                              

 R/o.  Khageswar  Path,

                   P.O, P.S Tinsukia.

                       Dist. Tinsukia, Assam.

                       (M) No: 9706874187.                            
                                                                

       ...........................PETITIONER
                 

-Versus-

           Sri  Raju  Choudhury,        

                          S/o. Sri  Prabhat  Choudhury,

                          R/o. Missionpara,

                          P.O &  P.S  Tinsukia, 

                          DIST. Tinsukia, Assam.

                                                                 ….................RESPONDENT.

                                                            

 This  suit  coming   on  for  final  hearing  on  29.06.19  in   the

presence of :  

  For the Petitioner    :  Sri M.K Singh, Advocate

  For the Respondent : None  appeared.
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And having stood for consideration to this day the Court delivered the

following Judgment. 

J  U  D  G  M  E  N  T

1.           This  is  a  suit for divorce filed U/s. 27(d) and section 25(i)

(iii) of  Special  Marriage  Act, 1954 praying for  dissolution  of

court  marriage  solemnized  on  16.08.2017  between  the

Petitioner, Smti. Sumita  Das  @ Pooja  and  the Respondent,  Sri

Raju  Choudhury,   as  per  the  provision  of  section  27(d)  of

the  Special Marriage  Act, 1954 or  Declaration  of  marriage  as

null   and   void   under   section   25  (i)  (iii)  of   the   Special

Marriage  Act, 1954. 

2.            It is pertinent to mention here that the notice was issued

to the respondent/opposite party.  But  in spite  of  receiving  the

notice  the  respondent neither  appeared in  the  case  nor  took

any  steps  for  filing  his written statement/objection  against

the  case  of  the petitioner. Hence, in view of his absence the

case has proceeded ex-parte against him. 

3.          Upon hearing the Ld. Counsel for  the  petitioner I have

gone through the petition of the petitioner and the affidavit-in-

evidence.

4.            In the petition the petitioner has stated that the marriage

between  the   petitioner,  Smt.   Sumita   Das   @  Pooja   and

respondent  Raju  Choudhury was solemnized  on 16.08.2017

before  the  marriage  officer,   Tinsukia,   Assam  under  the

provision  of  section  13  of  the  Special  Marriage  Act' 1954,

so  the  instant court  has  the  jurisdiction  over  the  subject

matter. 

5.           That the   petitioner  begs  to  submit  that  the  petitioner

and Respondent was  a good friend and  often used  to  talk  with

each  other over mobile phone or  meet  here and  there  within



3   

the  areas  of  Tinsukia,  Assam. And  on  many  occasions,  the

petitioner   helped   the   Respondent   by   doing   his

documentation  works,  which  he  was  unable  to  fill  up  or

deposit  before  the  concern  authority. Taking  this  plea,  one

day  Respondent  told  the  petitioner  that  he  has  purchased  a

landed  property  at  Tinsukia  and  in  the  concern  office of  Sr.

Sub-Registrar,  Tinsukia a  witness  will  be  required  to  identity

him  before  the  Sr. Sub-Registrar,  Tinsukia  at  the  time  of

execution  of  sale   deed,   and   accordingly   required   the

petitioner  to  come  forward  with  him  to  be  a  witness  of  his

landed  property  which  is  going  to  be  executed  before  the

Sr. Sub-Registrar,  Tinsukia,  Assam. Having  heard  this  on  16-

08-2017,  the  petitioner  was  agreed  and   arrived  with the

Respondent  alongwith some  other  persons  at  the  office  of

Sr.   Sub-Registrar,   Tinsukia   where   her   signatures   were

obtained  by  the  Respondent  on  some  papers  on  good  faith

and  her  photo  has  been  captured  inside  the  office  as  per

the  direction  of  the  Respondent. That  after  16-08-2017,  the

behalf  of  the  Respondent  was  totally  changed  towards  the

petitioner,  and  continuously  started  to  call  her  late night

saying  that  she  is  her  legally  married  wife  and  no  one  can

stop  him  or  separate  him  from  talking  or  meeting  to  her.

First   the   petitioner   thought   that   the   Respondent   was

making  fun  by  telling  such  and  such  words  and  ignored  the

same and  not  paid  any  heed  towards  it.  That  surprisingly

on   02.01.2018,   at   about   12  P.M   when   petitioner   was

standing on  Rangagora  road  near  Sriniketan,  suddenly  the

Respondent   appeared  there   with   his   auto  rickshaw  and

forcefully  taken  away  the petitioner at  Bypass  Road  in  his

auto  rickshaw, where  the  Respondent  used filthy  languages

towards  the  petitioner   and  assaulted   her   as   a   mental

person,  and  finally   left   her   at   Rangagarah  Road,   Near

Hanuman  Mandir,   Tinsukia  and   on   the   same   day   the

petitioner  has  reported  the  incident to  the  Tinsukia  Police

Station, in  writing (Annexure  A is  the  said  complaint  reported

to  the  Tinsukia  P.S),  and  thereafter  the  police  apprehended



4   

him  for  his  illegal  act,  and  due  to  apology sought  by  the

Respondent  for  his  illegal  act,  the  petitioner  has  withdrawn

her complaint before  the  Tinsukia Police  Station. 

6.         That again on 29.01.2018 at about 8:30 P.M the Respondent

called over  the mobile  phone of  the petitioner  and thereafter

abused her with filthy languages and  threatened  her to face

the  dire  consequences,  if  the  petitioner  tried  to  marry  with

any  other  or  tried  to  talk  with  any  other person. Thereafter

on  each  and  every  day,  with  a  criminal  intention,  the

Respondent  has  started  to  follow  the  petitioner  on  each

and  every  places  of  her  study,  moving  places  and  attempts

to   contact   with   the   petitioner   repeatedly   despite   of

petitioner  clear  indication  of  disinterest  with  him. By facing

such  type  of  situation,  the  petitioner  totally  confined  in  her

room  and  regularly  she  was  facing  danger  for  her  life. So

finding  no  other  option,  on  06.02.2018,  petitioner  lodged  an

FIR  before  the  Tinsukia  Police  Station  being  Tinsukia P.S

case  No. 148/18, U/s. 354/506/294 IPC.

                (Annexed  herewith  a  copy  of  FIR  and  marked  as  

annexure - B)   

        
7.         That  after  the  registration  of  this  case,  when  the

police  apprehended  the  Respondent,  he  told  before  the

police  that  the  petitioner  is  her  legally  married  wife  and

they  have  performed  their   marriage the Sr.  Sub-Registrar,

Tinsukia  Registry  office.  Having  heard  this  the  petitioner

was  totally  shocked  in  the  police  station  and  requested  the

Respondent  to  show  the  proof  of  marriage  but  he  totally

denied  to  produce  the  same  before  the  police  or  the

petitioner,  and  thereafter  the  petitioner  left  the  PS  and

came  back home. That  after  it  the  petitioner  was  totally

confined  herself  in  a  room  inside  the  home  due  to  mental

trauma  and  did  not  understand  what  she  will  do  in  near

future. In  the  month  of  April,  2018  she  personally  visited

the  Sr. Sub-Registrar Office  cum  marriage  officer,  Tinsukia  in

search  of  so  called  marriage  certificate  as  per  the  version
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of  Respondent,  but  could  not   found  any  clue  of  the  same

and  returned  bare handed  to her home. That  on  18.06.2018,

the  petitioner  visited  her  well  known  advocate  Mr. Munna

Kumar  Singh,  and  requested  him  to  prefer  an  RTI  before

the  P.I.O,  Sr.  Sub-Registrar  cum  marriage  officer,  Tinsukia

regarding  the  execution  of  any  type  of  marriage  between

her  and  respondent,   and  accordingly   a   RTI   application

preferred  before  the  concerned  authority  on  the  same  day,

and  on  23rd  July,  2018,  the  concern  advocate  received  an

information  vide  letter   No.TSR.4/2008/Pt./195  from  the  office

of   the  Sr.   Sub-Registrar,   Tinsukia  wherein  it   is   clearly

mentioned  that  a  marriage  has  been  solemnized  between

the   petitioner  icate,  marked   as   annexure  -  C  &  D)   and

Respondent on  16-08-2017  as  per  the  Special  Marriage  Act,

1954. 

     (Annexed  herewith the  copy  of  RTI application  with

Acknowledgement  and  counter  foil  of  postal  fees,

and  a  reply  of  RTI  application  issued  by  the

Sr.Registrar,   Tinsukia  with  a   copy  of   Marriage

certificate)

8.          That  the  petitioner  is  a  patient  of  cognitive  abnormal

mental  state,  and  under  the  treatment  of  psychologist  at

Assam  Medical  College,  Hospital,  Dibrugarh,  Assam  since

2014,  and  having  heard  and  seen  a  marriage  certificate

which  was  done  by  Respondent  on  fraud  by  hatching  a

conspiracy  with  his  friends  in  the  name  of  Registration  of  a

sale   deed   of   a   landed  property,   she   realized   that  on

16.08.2017,  actually  by  taking  the  petitioner  in  good  faith

&  trust,  the  Respondent  has  committed  an  offence  of  fraud,

by   fraudulent   misrepresentation   of   fact   that   a   landed

property  sale  deed  is  going  to  be  executed  but  in  fact,  by

way  of  cheating  and  fraud  the  Respondent  had  executed  a

marriage  certificate  before the  Sr.   Sub-Registrar,   Tinsukia

without  the  consent  &  informing  the  petitioner,  which  is

totally  illegal.  Having  come  to  know aforesaid  facts,  again
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the  petitioner  went  in  conservative  mental  trauma  and  her

parents   started  for  treatment  before  the  Psychologist. 

          (Annexed  herewith   the  copies  of  medical   documents  of

petitioner  and  marked  as  annexure - E).

9.         That  after  getting  some  improvement in her health &

mental condition, the petitioner  appeared  before  the  Court

and  files  this  present  petition  under  the  above sections  of

Special  Marriage  Act  to  get  relief  and  justice. That  the

petitioner  begs  to  submit  that  she  was  under  the  influence

of  affection  and  good  faith  of  the  Respondent,  and  taking

the  advantage  of  affection  and  good  faith,  Respondent  had

obtained  her  signature  on  an  application  for  registration  of

marriage  without  apprising  her  contents  thereof,   in  the

name  of  execution  of  a  sale  deed  for  landed  property. The

Respondent   had   made   fraudulent   misrepresentation.  The

marriage  between  the  petitioner  and  respondent  was  never

consummated  till   date,   after  the  execution  of   Marriage

certificate,  nor  did  they  live  as  husband  and  wife  ever,

hence  marriage  certificate  was  liable  to  be  cancelled  by

declaration of  marriage  as  null  and  void. Moreover,  after  the

execution  of  Marriage  certificate,  the  Respondent  treated

the  petitioner  with  cruelty  in  the  manner   as  narrated

above;  hence  this  petition  for  dissolution  of  marriage  has

been   presented   before   the   court.  That   anyhow,   the

petitioner  and  other  family  members  of  his  house,  make

understood  the  Respondent  for  shake  of  prestige. But  the

Respondent  did  not  pay  any  heed  towards  them. That  the

above   named   petitioner   further   submits   that   due   to

different  attitude  of  the  Respondent,  the  petitioner  was

living  a  life  of  stress,  mental  patient  and  exertion,  which

had  affected  his  family  and  social  status.    

10. That  the  cause  of  action  for  the  petition arose  on

16.08.2017 the  date  of  court marriage  under  the  provision of

Special  Marriage  Act, on  02.01.2018 & on 29.01.2018 the  date

of  cruelty  caused  by  the  Respondent,  on  18.06.2018,  the  of
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RTI   application,   on   23.07.2018   the   date   of   RTI   reply

regarding  the  execution  of marriage and  on  each  and  every

dates  thereafter  within  the  jurisdiction  of  the  Ld. Court.  That

the   petition   is   not   presented   in   collusion   with   the

respondent.

11.  As such, he prayed for dissolution  of  marriage/decree of

divorce  of  marriage  with  Respondent as  per  the  provisions

of   section  27(d)  of   the   Special   Marriage   Act,   1954  or

Declaration  of  marriage  as  null  and  void  under  Section

25(i)(iii) of  the  Special Marriage Act.   

12.  The respondent has not appeared to contest  the suit.

Hence,   the   case proceed ex-parte against the respondent.  

          
13.   In  view  of  the petition  of  the  petitioner the  issues are

to  be  decided  here  that -                   

(i) Whether   there  is  cause  of  action   in  the

instant  suit?

(ii) Whether   the  Respondent  treated   the

petitioner  with cruelty?

(iii) Whether   the   marriage   between   the

petitioner   and  respondent  has   not   been

consummated owing  to  the  willful refusal  of

the   respondent   to   consummate   the

marriage? 

(iv) Whether  the  consent  of  the  petitioner  was

obtained  by  the  Respondent  fraudulently  or

by coercion?

(v) Whether  the  Petitioner  is  entitled  to  get

decree of divorce, as prayed for?

(vi) What relief or reliefs, the parties are  entitled

to under the Law and fact? 

Additional Issue. 

(vii) Whether the marriage between the petitioner
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and the respondent voidable marriage due to

the  consent  of  the  petitioner  is  obtained  by

the respondent by coercion and fraud and can

be declared annulled by way of a decree.

 
14.  The  petitioner   has adduced  her evidence in  support of

her  case.  

15.  I  have  heard  argument  from  the  Ld.  Counsel  for  the

petitioner to decide the suit.

Discussion, Decision  &  Reasons  thereof

16.   PW.1, Smt Sumita  Das  @ Puja is the  Petitioner  and it is

evident that  she has testified in a similar and identical manner

as that of the contents of her petition, which is narrated  above,

as such, her evidence on affidavit is not repeated here for sake

of brevity.

17. The  PW.1  has  exhibited   the   following  documents  in

course of hearing of the case as mentioned hereinunder :   

1. Ext. No. 1, is  the  copy  of  FIR  dated  02.01.2018

before Tinsukia P.S.

2. Ext. No. 2, is  the  copy  of  FIR  dated  06.02.2018

before  Tinsukia P.S. 

3. Ext.  No.  3,   is    the   copy   of  RTI,  and   received

information with  copy  of  marriage  certificate.

4. Ext. No. 4,  is   the Medical  Documents  of  petitioner. 

18.   For  the  convenience  I  am  discussing  the  issues  as

follows :

ISSUE  NO. 1

19.   With  regard  to the  issue  no. 1 i.e. i) Whether  there is

cause  of  action   in  the  instant   suit?  Upon  hearing  the  Ld.

Counsel for the petitioner I  have  gone  through the materials
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on  record  and found  that the petitioner has stated that the

cause  of  action  for  the  petition arose  on  16.08.2017 the

date   of   court  marriage   under   the   provision  of   Special

Marriage  Act,  on  02.01.2018 & on  29.01.2018 the   date  of

cruelty  caused  by  the  Respondent,  on  18.06.2018,  the  of

RTI   application,   on   23.07.2018   the   date   of   RTI   reply

regarding  the  execution  of marriage and  on  each  and  every

dates  thereafter  within  the  jurisdiction  of  the  Ld. Court.

  
20.  In  view of  the  statement  of  the  petitioner  and  as  the

respondent has not contested the case or rebutted the evidence

of the petitioner and considering material documents exhibited

by the petitioner I am of the considered view that the petitioner

has succeeded to prove the cause of action. Hence the issue no.

1 is decided in favour of the petitioner.  

ISSUE NO. 2

21.  With  regard  to  the Issue  no. 2 i.e. (ii)  Whether  the

Respondent treated  the  petitioner  with cruelty?  I have gone

through the material evidence on record. I have found  that the

petitioner has deposed that she and Respondent was  a good

friend  and   on   16.08.2017  the  respondent  has  fraudulently

married her by court marriage.  That  after  16-08-2017,  the

behalf  of  the  Respondent  was  totally  changed  towards  the

petitioner,  and  continuously  started  to  call  her  late night

saying  that  she  is  her  legally  married  wife  and  no  one  can

stop  him  or  separate  him  from  talking  or  meeting  to  her.

First   the   petitioner   thought   that   the   Respondent   was

making  fun  by  telling  such  and  such  words  and  ignored  the

same and  not  paid  any  heed  towards  it.  That  surprisingly

on   02.01.2018,   at   about   12  P.M   when   petitioner   was

standing on  Rangagora  road  near  Sriniketan,  suddenly  the

Respondent   appeared  there   with   his   auto  rickshaw  and

forcefully  taken  away  the petitioner at  Bypass  Road  in  his

auto  rickshaw, where  the  Respondent  used filthy  languages
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towards  the  petitioner   and  assaulted   her   as   a   mental

person,  and  finally   left   her   at   Rangagarah  Road,   Near

Hanuman  Mandir,   Tinsukia  and   on   the   same   day   the

petitioner  has  reported  the  incident to  the  Tinsukia  Police

Station, in  writing (Annexure  A is  the  said  complaint  reported

to  the  Tinsukia  P.S),  and  thereafter  the  police  apprehended

him  for  his  illegal  act,  and  due  to  apology sought  by  the

Respondent  for  his  illegal  act,  the  petitioner  has  withdrawn

her complaint before  the  Tinsukia Police  Station. 

22.  That  again  on  29.01.2018  at  about  8:30  P.M  the

Respondent called over the mobile phone of the petitioner and

thereafter abused her with filthy languages and  threatened  her

face  the  dire  consequences,  if  the  petitioner  tried  to  marry

with  any  other  or  tried  to  talk  with  any  other person.

Thereafter on  each  and  every  day,  with  a  criminal  intention,

the  Respondent  has  started  to  follow  the  petitioner  on  each

and  every  places  of  her  study,  moving  places  and  attempts

to   contact   with   the   petitioner   repeatedly   despite   of

petitioner  clear  indication  of  disinterest  with  him. By facing

such  type  of  situation,  the  petitioner  totally  confined  in  her

room  and  regularly  she  was  facing  danger  for  her  life. So

finding  no  other  option,  on  06.02.2018,  petitioner  lodged  an

FIR  before  the  Tinsukia  Police  Station  being  Tinsukia P.S

case  No. 148/18, U/s. 354/506/294 IPC.

23.  With  regard  to  the  allegation  of  the  petitioner,  the

respondent has neither contested the case nor could rebutted

the allegation. In view of this fact the allegation and claim of the

petitioner becomes believable and reliable. It is proved that the

respondent has perpetrated cruelty to the petitioner. Hence the

issue no. 2 is decided in favour of the petitioner. 

ISSUE  NO. 3

24.  With  regard  to  the  Issue   No.  3  Ld.  Counsel  for  the

petitioner  has  submitted  that  the  marriage   between   the
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petitioner  and respondent has  not consummated owing  to  the

willful  refusal   of   the   respondent   to   consummate   the

marriage.  Hence  the  marriage  between the  parties  should  be

annulled as per S. Section 25 in The Special Marriage Act, 1954. 

25.  Upon hearing the Ld. Counsel  for  the petitioner I  have

gone through the evidence on record. The petitioner has stated

that  marriage  between  the  petitioner  and  respondent  was

never   consummated   till   date,   after   the   execution   of

Marriage  certificate,  nor  did  they  live  as  husband  and  wife

ever.  The  respondent  has  not  appeared  to  deny  the  above

statement of the petitioner. Hence the above statement of the

petitioner becomes believable and authentic. 

26.  The petitioner has proved that the marriage  between  the

petitioner  and  respondent  was  never  consummated  till  date,

after  the  execution  of  Marriage  certificate,  nor  did  they  live

as  husband  and  wife  ever. Hence considering all facts and

circumstances I  am of the considered view that the petitioner

has succeeded to prove the Issue no. 2. Hence the Issue no. 2 is

decided in favour of the petitioner. 

ISSUE  NO. 4  & ADDITIONAL ISSUE NO. 1

27.  For the convenience and comprehension I am discussing

the  Issue  no.  4  &  additional  Issue  no.  1  simultaneously.  With

regard to Issue No. 4 and additional Issue no. 1, Ld. Counsel for

the petitioner has emphatically pointed out and submitted that

the consent of the petitioner was obtained by the Respondent

fraudulently or by coercion for the alleged marriage hence the

marriage between the petitioner and the respondent becomes

voidable marriage and can be declared annulled by way of  a

decree of nullity.
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28.  Upon  hearing  the  petitioner  I  have  gone  through  the

material on record and found that the petitioner has explained

under  which  circumstances  the  marriage  certificate  was

prepared.  The execution of  the alleged marriage certificate is

proved by the petitioner by  Annexure of  RTI application  with

acknowledgement  and  counter  foil  of  postal  fees,  and  a

reply  of  RTI  application  issued  by  the  Sr. Registrar,  Tinsukia

with  a  copy  of  Marriage  certificate. 

29.  As there is no rebuttal evidence from the respondent it is

proved that the marriage was executed by the respondent with

the petitioner  by  fraudulently and  misrepresentation  of  fact

that  a  landed  property  sale  deed  is  going  to  be  executed.

Thus the respondent has cheated and committed fraud  upon the

petitioner  and  thus  the  alleged  marriage   certificate  was

executed  dishonestly  before  the   Sr.   Sub-Registrar,   Tinsukia

without  the  consent  &  informing  the  petitioner about the true

fact,  which  is  totally  illegal and unlawful. From the above facts

and circumstances it is proved that the consent of the petitioner

to the marriage was obtained by the respondent by coercion or

fraud.  Thus  the  marriage  between  the  petitioner  and  the

respondent  becomes  null  and  void  and  should  be  declared

annulled as per law by way of decree of nullity. In view of the

above facts and circumstances the Issue no.  4 and  additional

Issue no. 1 are decided in favour of the petitioner.

ISSUE  NO. 5

30.   With  regard to  Issue No. 5, Ld. Counsel for the petitioner

has  submitted that  the petitioner  is  entitled  to  get  decree  of

divorce  U/S  27  (d)  of  Special  Marriage  Act  1954,  as  the

respondent has treated the petitioner with cruelty.

31.  Upon  hearing  the  petitioner  I  have  gone  through  the

material on record and found that the petitioner has succeeded

to prove the Issue no. 2 against the respondent but as the Issue

no.  3,   4  and  additional  issue  no.  1  are  decided  against  the
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respondent and as the petitioner has succeeded to prove that

the consent of the petitioner was obtained by the Respondent

fraudulently and by coercion and as the marriage between the

parties not yet not consummated between the parties becomes

voidable  marriage  as  per  under   section   25  (i)  (iii)  of   the

Special  Marriage  Act, 1954. As the marriage becomes voidable

marriage,  it  should be annulled by a decree of  nullity.  As the

marriage  of  the  petitioner  and  respondent  becomes  voidable

marriage hence the question of  divorce  U/S 27 (d)  of  Special

Marriage  Act  1954  does  not  arise.  Thus,  the  issue  no.  5  is

decided against the petitioner.

ISSUE  NO. 6

32.  With  regard to  Issue   No. 6, i. what relief or reliefs, the

parties  are  entitled to under the Law and fact? I have  found

that the petitioner has prayed for  dissolution  of  court marriage

solemnized on 16.08.2017 between the  Petitioner, Smti. Sumita

Das  @ Pooja  and  the Respondent,  Sri  Raju  Choudhury,   as

per  the  provision  of  section  27(d)  of  the  Special Marriage

Act, 1954 or  Declaration  of  marriage  as  null  and  void  under

section  25 (i) (iii) of  the  Special  Marriage  Act, 1954.

33.  As the respondent has not contested the case he is not

entitled  for  any  relief  or  reliefs.  But  as  the  petitioner  has

succeeded  to  prove  that  the  consent  of  the  petitioner  was

obtained by the respondent fraudulently and by coercion and as

the  marriage  between  the  parties  not  yet  not  consummated

between the parties becomes voidable marriage as per  under

section  25 (i) (iii) of  the  Special  Marriage  Act, 1954.  As the

marriage becomes voidable marriage, it should be annulled by a

decree  of  nullity.  Hence  the  petitioner  is  entitled  only  for  a

decree of nullity as per section 25 (i) (iii) of the Special Marriage

Act, 1954.
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34.  In   view   of   the  above   discussion  and  considering all

facts and  circumstances  the  marriage between the petitioner

and the  respondent  is  annulled  by a  decree  of  nullity  as  per

section  25 (i) (iii) of  the  Special  Marriage  Act, 1954.

35.  The suit is disposed of uncontested without cost.

36.  Prepare the decree accordingly.

37. Given under my hand and seal of this Court on this the 6 th

day of July, 2019.  

 

Dictated and corrected by me.

      ( A. Hakim )                     ( A.  Hakim)
        Addl. District Judge-2                  Addl. District Judge-2
                   Tinsukia.                                             Tinsukia

Transcribed  by:

(P.D Phukan.)


